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1. Union of India through
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Govt. of India
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South Block ■

■New Delhi - ri 0 0 1 1 . .
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Consulate - General of India
San Francisco - USA
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Applicant

Respondents

ORDER (Oral)

Htoirn'ble Mr. Justice K.M.Aaarwal. Chairman

Heard 'the learned■counsel for the applicant on

admission.

It appears that the departmental enquiry was

initiated against the applicant in 1993. The enquiry
officer has submitted his report to the disciplinary
authority on 24.5, 1996 but so far the disciplinary
authority has not taken any decision on the basis of that

/report. The learned counsel submits'that although the
applicant made a representation before the disciplinary
authority the matter is pending with him with the result
that he has been deprived of his consideration for
further promotion ' to the post I of Grade-lCUnder
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,  «e are of .the-view that, loohlnfl lhto the
te . by the applicant in 'this• -F nrievanc© ffiade dynature or gnevan ^ at the adrtssion etage

1,ration it can be diepoeed of at theapplication, take an

^  V Hirecting the respondentsUself bv dtrecti, ^ ̂ ̂
appropriate deolaion on the bas

r- -,t, nfficer within a period otsubmitted by the■ tnqua V ord-^r
•  +• nf a copy of this ordt-r,X  rho date of receipt of a copymonth from the date o

after tahlng into account the eub.issione .ade b, th
applicant purauant to euppli of copy of the enduit,

Arcordingly. this case is diP-^oereport to him. Aocorainyiy.
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